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Original Application No.1116 Qf 2004. 

Hon ts Ie iv]r. A.K. Bhatnagar, J.M. 
Hon 'ale 1\r ._JL~ft. '.f iwari, A~M~ 

1. Chandra Kishore 
S/o Dwarika Prasad, 
aged about 45 years 
R7e 105,/347, Chamanganj, K1np,ur. 

2. Sant Lal 
s/e Ka lloo Ram, 
aged about 44 years, 
R7o 1©3/169, Ccl0nelganj, 
Kan- u r , 

3. Ram Nath 
S/o Ghasitey, 
aged abeut 46 years, 
R7o B-195, Vishwa Bank C0l0ny, 
Barra, Kanpur. 

4. Sita Ram Verma 
s/o Raj Kumar, 
aged about 44 years, 
R7o Village and P .o , Deoha, 
Bilhaµr, Kanpur. 

5. Raj Kumar 
S/f:> Go&ul, 
aged about 44 years, 
R7e 1@5/315, Chamanganj, 
Kanpur. 

6. Birendra Singh 
S/0 Darshan Singh, 
a9ed abeut 45 years, 
PJo 86/ 14, Dep,uty Ka Parao, 
~anpur. 

7. Orn Pr ak aah Dheeman 
s/0 Bae he ho o Lal, 
aged about 45 years, 
R/e K-1/175, Vishwa Bank Colony, 
Barra, Kanpur. 

8. Devi Prasad 
s/(i) Baboo Lal, 
aged about 43 years, 
R7o 117/219, I-Block Naveen Nagar, 
Kakadee, Kanpur. 

Khuloe lal 
s/o Kanhai Singh, 
aged about 50 years, 
R70 103/263, Ce Le ne lganj, Kanpur. 
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re. sonan la l 
S/e Brij Lal 
aged abcut 46 years, 
R70 1G3/25@, Ccl©nelganj, Kanrur . 

• • • • • • • • • A,_plicants. 

(By Advocate : Sri M Lal) 

Versus. 

l • Union of India 
t hreuqh the Secretary 
Ministry of Oefenca Productimn, 
New Delhi. 

2. General Manager 
Ordnance Parachute Factory, 
Napier Road, Kanpur , 

(By Advocate : Sri Saumitra Singh) 

_o _R_p _E..]1_ 
(By Hen tb Le tvr. A.K. Bhatnagar, J.M) 

By this O.A., the ap,licant has prayed for a 

direction t.e consider the cases of the app Ldc ant.s fer 

a~ ointment to the ,ost of Tailors since they steed 

selected and character and antecedent verified and placed in 

the panel. If required ege relaxation may also ~e ordered to 

be given to a~plicants. 

2. The lorief facts as per the a.1s1licants are that 

they were selected fer the post of Tailor and their names 

were included in the panel hut the same panel c e u Id net 

be taken int~ account as a ~an was centinuing fer ttl?se 

posts. The applicants represented to th:? .re sponderrt s 

and were informed vide letter dated 21.1©.1989 that for 

the 11re sent hem is continuing on emJl)loyment and the 

request would be considered only after the ban is lifted. 

Since then a~F3licants have been c orrt Incus Iy sending their 

representations to the res .onde nt s f0r considering their 

cases but no actien has so far been taken by the respondents 

hence tray filed tre present O.A. 
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3. learned counsel for the a plicant invited our 

attention Gn Annexure A-9. A notification ,uhlished in 

'Dainik Jagran• dated 11.ei2.2®Ct4 kiy which the respencl.ents 

are e}')erating too pfne 1 of ©6/07-1®-1985 in respect of 

handicapped candidates fer aprointment of Tailor. 

Learned ce:unsel for the applicant further submitted 

that the app Lfc arrt are a Ise entitled fer tbe same relief 

as they had also been .empanelled k>y the res13ondents in 

19S9. learned counsel fer the applica9t finally 

submitted that the a~plicants have made several 

re~resentations to the Departrrent. The last re resentation 

sent te the departrre nt is dated 05 •. ®7 .2€104 which is 

still lying in the department undecided and a19plicants 

will be satisfied if their jeint rep>resentation 

dated @5.@7.2004 is considered and decided h,y, the/ 
11 by granting 

respond~nts within a sF)ecified i,eriodL~ the similar 

treatment which has been given to the handicapped 

pers0ns in pursuance ef notification dated 11.02.2®04. 

4,.. learned c ounse 1 for the respondents prayed fer 
we 

time to file counter affidavit which~o not consider ,, 
necessary as this O.A. can be d Lspo se d of finally by 

issuing a direction· t e ttE re spondsrrt Ne. 2 to dee irle 
the representati®n of the ap,licant as per Rules. 

5~, Accercl Lnq Ly , the O .A. is di spo se d of with a 

directi9n to the respemdent~ Ne .• 2 te decide the joint 

representatiCi>n sent li>y the apr;;licants en G!:). · 7. 20(}4 0y 

a reasenea anrl s eaking @rder within a period ef three 

months f rem too date of receipt of a CG~y of the 0rder. 

Te facilitate the iaracess of early decision in the 

matter, the a. plicant may file a fresh reF)resentaticm 

imrned iate ly. 

No costs. 

M,-- 
.Namber-J. 

fl/ianish/- 


